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Details, such as name of the under-
taking, location, item(s) of manufac-
ture and capacity in respect of all 
registrations issued are published by 
the Indian Investment Centre in their 
'Monthly Newsletter' copies of which 
are being sent to the Parliament Lib-
rary regularly. 

(d) Does not arise in view of (a) 
above. 

?-- l. .. q 
Revamping of Haldia Unit of Hindus-

tan Fertilizer Corporation Liiniied 

2095. SHRI SA TYAGOPAL MIS-
RA: W1II the PRIME 'MINIStER. 
15ej)Teased to state: 

(a) whether the Government have 
taken any investment decision for the 
revamping of the Haldia unit of 
Hindustan Fertilizer Corporation Li-
mited; 

(b) if so. the u.:tails thereof: and 

(d if not. the reasons therefor'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN): (a) No, Sir. 

(b) Docs not arise. 

(c) The reports of the foreign con-
sultants for revamp of the project 
involved a very heavy investment. 
The alternative of revamping the nitro-
phosphate group of plants also in-
volved substantial investment. In view 
of this, no decision has been taken for 
further investment. 
"2--V..I 

[ Trtmslulionl 
Quaatity o( Sugamioe Crushed 

2096. SHRI RAM NAG~ MI-
.SHRA: Will the Minster of ~0 be' 
preased to state: 

(a) the quantity of sugarcane cru-
shed by sugar factories during the cur-
rent season (1990-90 in llttar Pradesh 
and the quantity of sugarcane for 
which price has been paid and th..: out-

standing amount out of them: and 

(b) by when the outstanding amo-
um for sugarcane would be paid to 
the sugarcane-growing iarmers·! 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD (SHRI 
TARUN GOGOI): (a) During the 
Current season 1990-91 upto 15-6-91, 
a quantity of 323.11 lakh te,nnes of 
sugarcane was crushed by the sugar 
mills in Uttar Pradesh. Of tne cane 
price due, Rs. 1043.88 crores are repor-
ted to have been paid, l¢avillg an out-
standing balance of Rs. 145.31 crores 
as on 15-6-1991. 

ib) .Ensuring timely p«.yw.ent of 
can.: price is primarily the responsibi-
lity of the State Governments who 
have got the necessary pcwers and 
fieid organisations to enfor.:e SiKh pay-
ment. However, the Centr:.l Govern-
IDtill has been monitoring the position 
and has requested the Mat..: Govern-
ments to take requisite steps to liqUJ-
dak the cane price arrears. 

?-~ 'l-
!EIIglish] 

Issue of Letters of Intent for setting 
up of lndumies iD Solapur 

2tl97. SHRI DHARMMNA MON-
DA YY A SADOL: Will the !'RIME 
MTNfSfER- be pleased to state: 

(a) the progress in ·;learance of the 
requests for issue of letters of intent 
for setting up industries in C\)Operative 
sector in Solapur District of Mahar.t-
sh tra u pto the end of June !991 ; and 

(b) the steps taken or r-roposed to 
be taken to clear the pending requ-
ests? 

THE MINISTER OF STATE L.~ 
THE MINISTRY OF INDUSTRY 
(PROF. P. J. KURIEN): (a) and (b) 
Between January 1988 and 30th J~e. 
1991, 26 applications were recetved 
for grant of Letters of Intent to ~t 
up industries in Cooperati\'e Sector m 
the Solapur District of Maharashtra. 
Out of these, Letters of Intent have 
b~n issued in respect of 8 applications 
and 3 applications have been rejected. 
The remaining 15 applications are at 
various stages of processing. 


